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Dinen Bhattacharyya; Shri Atal Bihary
Vajpayee, Shri Samar Guha, Shri
Indrajit ‘Gupta, Shri C. K. Chandra-
Ppan, Shri Bhogendra Jha, Shri Ranen
Sen, Shri 8. M. Banerjee, Shri Samar
Mukerjee. Shri Shyamnandan Mishra
Shri Madhu Limaye, Shri Madhu
Dandavate, and Shri H. N. Mukerjee.

The first notice is by Shri Jyotirmoy
Bosu. The Motiota as slightly edited
reads as follows:

“This House expresses its want ol
confidence in the Council of Minister.”

The reasons given are:—

“Failure to arrive at a negotialed
settlemend with Railway emplovees
and the bad treatment meted out
to them.”

SHRI JYOTIRMOY BOSU (Diu-
mond Harbour): Sir, 1 beg leave of
the House to move my motion of No-
confidence.

MR. SPEAKER: May 1 request
those Members who are in favour of
leave heing granted. to rise ip their
places?

There are more than fifty. So, leave
is granted. May 1 ask the Govern-
ment as to when this motion might be
taken up?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The discussion op this
motion should be finished today —
whatever be the time. We are in
vour hands.

SHRI SHYAMNANDAN MISHRA
(Begusarai): 8ir, the meeting of the
Business Advisory Committee should
be called immediately.
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SHRI S. M. BANERJEE (Kanpury:
Sir, the Business Advisory Committee
has not met. As thig is wa important
matter it should not be disposed of
today. We require at least 15 hours
for the discussion. $o, my suggestion
is that let us finish within two hours
the Constitution (Thirty-fourth)
Amendment Bill and then, . ..

MR. SPEAKER: Now, Mr. Limaye
may move his motion.

1310 hrs,

MOTION RE EXTENSION OF THE
SESSION OF LOK SABHA

st wq fwd o (arwt) - owew
wﬁm.#ﬁmqmgfr:

“That this Hopuse resolves that
the current sesslon of Lok Sabha be
extended by a week.”,

WS HEYEW, 5 SEA T A0
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98T F17w A1 7 2 f¥ Fgw mawr gfan
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aga e feafa g0 I geaTe & w=d
JeawgE & O\ X &w &7 WY Al
sfafafe awr 2 wax gn 1 "7a T74@T
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[t we forwd]

oF & fawr 97 gm0 I (T gH & Ay
9gA AT 9T fawr &7 w0 gAF A
fad, &1 fav & wwAr W FW A
A58, AR (T 8T ag9 wrAATR
TH & HATAT AHET KRS i qgAL |
oY gW A1 T qg 5590 & fF Ar,
T OY gEATy fagaw oAl FHE
& qrad 9F g ¥ foa® g wod @
21 & R ¢ 7 99 97 @ w5
aY&r faamr, J& AT Fr 7THAT AT
I, T F1 AT | AT OF qCA1E
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1 foer Sraam

o7 wfaw am ag 2 f& o7 5w
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q7q, wRdFT 9% T § | A TG AFAr
F AFAE ¢ gaAH Aifqqr & w7 1
wfaat 1 fasati vgae MNa qa7H T8
Ar aifge w3 g9 fegfa &) gurey
% faa w1 v fAsER & foe ag
MIFTLEE ST & ard # wyar fgwa
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¥® wearw w1 gAAwady g Fwrqra
LT

SHRI INDRAJIT GUPTA (Ali-
pore): Before the hon. Minister makes
his observations, I. would just like
to add ene point. The porit is that
the Constitution (Thirty-fourth)
Amendment Bill. ...

SMHRT §. M. BANERJEE: They do
not have a uumber for'it. So, let him
rot maenfion it.
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SHRI INDRAJIT GUPTA: So far
as that Bill is concerned, we are
anxious that that should not go by
default. It is a very important Bill
givmg protection to land reform
measures, Therefore, the business
hus to be arranged in such g way that
this no-confidence motion which has
already been admitted must be given
adequade time for a full debate, and
at the same time the Constitution
({Thirty-fourth) Amendment Bill must
also be disposed of. I think only two
hours have anyhow been allotted for
it; the official allotment fo: it is only
2 hours. Therefore, keeping all this
in view, it is obviously not possible
for the House to adjourn on the 10th.
So, it is necessary to extend it,
because tomorrow is Friday again and
we have Private Members’ Business,

In view of all this, I would request
that this motion which has been
moved by Shri Madhu Limaye should
be considered coolly and calmly in
view of the buisness we are expecting
and which must be gone through, and
it should be accepted.

SHRI S. M. BANERJEE: While
supporting Shri Limaye's motion, I
would only add that even the Prime
Minister is w10t geoing to simla but she
is going to stay in Delhi if the news-
peper reports are correct. Even the
President Mr. Giri is coming back.
Further, Sheikh Mujibur Rehman is
coming, #id we want to hear him;
both Houses should be addresséd by
him thig time.

So, I would suggest that let the
Constitution (Thirty-fourthy Amend-
ment—or whatever other number it
might have—Bill" be passed; it has
nothing to do with this noa-confi-
dence motion; but 15 hours must be
given to the '??:‘5",’?“‘1?“?‘3 ‘motion,

SHR] JYOTIRMOY BOSU: At
least.
SHRI S. M. BANERJEE: Three

days muyst be given to it. You can
suggest or direct that the three days'
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allowances which Members get by
remaining here, evenl while not work-
ing in Parliament before they go, can
be adjusted, and we shall not claim
allowances for those three days.

PROF., MADHU DANDAVATE
(Rajapur): Before the Minister of
Parliamentary Affairs makes his sub-
mission, I want to raise a procedural
point. In terms of rule 13, I want lo
know whether you are entitled to
permit us to extend the session if you
are requested to do so.

MR. SPEAKER: I do not count
anywhere; it is the House that counts,
Do not give me such vast powers.

PROF. MADHU DANDAVATE: If
we pass a resolution requesting you
to extend the session, could it be ex-
tended?

-ﬂﬂ_ﬁw&:wmwwiwfemi
& §7 AqFQ g a1 a1 FT qA & W@
orq F7 dfam |

HeUW WENG . wigwT FH § 9w
AT AR A A T2 |

PROF. MADHU DANDAVATE: 1
am seeking an interpretation of rule
13.

MR. SPEAKER: When the House
requests me, it is always in the hands
of the House.

off wew fagrdy ot (mfea)
were off, N A AT F amA g 99
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T gE aF 1 AT e gy oz
IR FA A G E AT AR o wE
grafa a4 2

MR. SPEAKER: I am not going to
allow a debate on this,

SHRI JYOTIRMOY BOSU: I want
to make a very vital submission.

it wrrre foewy - weqer oY, #
o, F1 AT HY ATH qrIHT v femrn
STgat § 1 ¥ W w1 @ § fred
wr & WX 37 & fa¥ wrow §wg
Fraffer w= fear & | Afesr s g9y
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(st wraea firs)
aff dEdfr fv w7 gy § fAfws
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#feal ¥ vz ¥<% gz gy § & fAm-
frafer Zfam oz @@, ag am@ 4@ @
qFdl | W Fadr a1a 47 & fF v 0oA-
%2 FMA T TEA AGN AAT, W IAH
W AW &1, (Swadra)

oW WEWW . QAT AW al
0 & A awar

st A fAs ;o waT ag wed
at o ®} oy gaR w7 wfears T
g

weaw wgiew : q§ Fad o aw o
TET =W

SHRI JYOTIRMOY BOSU: As a

matter of principle, when there is a
no-confidence motion pending, when
the Government's fate is wvery un-
certain, you cannot discuss any matter
which involves serious poliey formula_
tions. Theoretically .even you cannot
discuss anythiig which involves policy
before the motion of no-confidence is

disposed of. We require at least 16-20
hours to get a clear verdict.

MAY 9, 1974

Session (M) 244

SHRI PILOO MODY (Godhra):
Mr. Speaker, Sir, in our opinion, it
would have beeta desirable that Parlia-
ment continues to sit till the time or
1ill some time in view on Llhe railway
strike. 1 do not think the Govern-
ment has slill realised how serious
the consequences that it is going to
face as o result of the sirike.

The other thing is this. (Interrup-
tions) I am talking sense; not petty
politics. This is what I want him to
understand for 4 moment. The second
reasor; is this, The exlension of

“Parliament now becomes almos{ in-

cvitable because the Government and
you yesterday had forced us to bring
forward. this vole of no-confildence
loday, in orde: 1o be able 1o discuss
it which was our legitimate right to
discuss yesterdauy. But being deprived
of this opportunity, we have to bring
it in this form, and therefore, therc
s no point in Mr. Malaviva making
& hig grievance of it and saying why
o we want Lo discuss it and so on,
He should have been here yesterdav
to persuade you and the Government
to allow us to do it yesterday. That
would have been a more constructive
activity on the part of Mr. Malaviva.

As far as Governmeni business is
concerned, it is up to them to see as
to how much additional time is re-
quired by them in order to bring in
their items of business—(bell1,

Am I not saying something that you
should listen to, or you are just in=-
terested in the bell—Last time you
said yvou would give me your hell.
Why have you npt sent it. to me us
yet? Therefore, if the Government
wants that its business should also be
finished in this sessiom, {hen that time
should be tagged on in addition to the
three days that are required to dis-
cuss the no-confidetice motion.

SHRI S. A. SHAMIM (Srinagar):
There are two sides to the gquestion.
Firstly, I support Mr, Limaye's motion
that the session of the House should
be extended. But I do not agree with
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the reaswas that he has given. It is
not a fact that by extending this

gsession, we will be able o solve uny .

problem. We have not solved any pro-
blem during the last three manths and
we are not going to solve any uro-
blem in the near future.

Secondly, on the Goveruument side,
the Government has the same view
which Mr. Jagjit Singh has about
Parliament; they want to get rid of
the nuisance @2s soon as they can.
Therefore they will be interested in
adjourning the Parliament. The bhest
thing is for you to decide. If you are
really convinced that there is some
Jusiness which is worthwhile dis-
cussing, you take the decision, and we
shall abide by it.

SHRI SAMAR GUHA: (Conlai): Sir,
my suggestion to you is this. This
House may adjourn tomorrow but then
the railway strike will continue. 1
have been making this suggestion, you
will remember, last Friday, and I
made this suggestion for the extension
of the House, but unfortunately some
unkind remark was made from the
all the Opposition parties will convince
the Government or at leas{ the people
outside. how serious the Opposition
parties are. how united they are in
helping the Governmeni to resolve the
dituation brought about by the railway
sirike. If the Government -efuses it,
we have to take it that the Government
wants a show-down and that the Gov-
ernment does not want any kind of
co-operation from the Opposition. We
are  seriously concerned about the
situation that has developed and s
developing in the country. Though
after three ang a half months we are
also equally tired and we want to take
some rest and we want to go fo our
constiluencies. in view ol the serious-
ness of the situation that has developed
in the country, we are offering some
kind of co-operation to the ‘Government
and we want to help the Government
to enter into some kind of honourable
negotiation with the railwavmen, so
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that  the " matters should be settled
honourably. If the Government
refuses it, we will understand and that
the Governmen{ is determined to stage
a4 showdown on the railway strike ana
there is some other ulterior motive In
it. They have taken an attitude of
showdown. Let the country and the
people know that the Opposition is
sincere and wants an honoutrable
settlement of the railway strike.

SHR] SEZHIYAN (Kumbakonam):
I do not want you to decide this

molion by counting of votes. It is a
foregong conclusion that if ‘they
oppose, they can scuttle it. I want

to go into the spirit of the motion.
The spirit of the motion moved by
Shri Limaye is that within three or
four hours we could not decide issues
no-confidence molion or ever
discuss them. I am quite clear about
the oulcome. We wan{ that Members
should be given all opportunities to
express their views. You cannot
decide it and say: Eyes have it or
Noes have it. If it is so, we can decide
cverything by vote. Therefore I
should appeal to you and also to them
that the Business Advisory Ccmmitlee
could go through the business that has
been allocated. If they could con-
vince us that within the time allotted
everyvthing could be done, we are open
to conviclion hy them. '

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): In deciding whether the
House should sit and how long, the
primary consideration naturally will
be the work before the House. Abnut
the strike, about what effect it would
have by the House sitting here, we
need noi go hecause nothing pre-
vents the Leaders of the Opposition
meeting 1he Prime Minister or the
Railway Minister and talking about
these things; that is a different matter.
We shall certainly welecome if the
Land Ceiling Bill, Constitution Amend-
ment Bill could be passed and if the
Opposition co-operale with us; il is
most welcome and we can see that the
Bill is passed. But if it is their desire
that the no-confidence motion should

o a
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[Shri K. Raghu Ramaiahl

be taken up today, as it should be, we
have tp forego this and naturally
it shall have to be postponed to ihe
next session. So far as the Govern-
ment is concerned, we feel that there
is no need for extending the silling
even by one day. The no-confidence
motion is ordinarily taken up im-
mediately. In view of the fact that
we are adjourning tomorrow my sub-
mission is that it should be completed

. today. We are prepared to sit any
number of hours.

SHRI SHYAMNANDAN MISHRA!:
What about the other business for
which time had been allotted by the
Business Advisory Commiltee? Some
of these items are coming f{rom
the last session.

SHRI K. RAGHU RAMAIAH: 1
have already submitted that if therei
is no way of finding time for those
Bills and getting them passed, we
have to regretfully postpcae them to
the next session. If there ig no time,
thay is what will happen.

MR. SPEAKER: You have had enough
discussion already. Should I put Mr.
Madhu Limaye's motion to vote?

oft ww fas o fafsim oe-
argA & /LY FY A5F AT 7, @ FEAT
FT AT | g9 q% qg AT EI°8 HA<
FIA I -

st wzw fagrdy ey : o oY
T A weara o frr 3 9WR H uF
AW A JEAT § | IH qEAE 97
aft w9t waf@ w9 o, fafeqs
gEErEadr FHE F d5F W wng,
agi fafarer wrs qrfFqrded ghad &
19 §3 F §H WAL TS 9 F 7S Al
e & qmA g fag #3 qF S &
wFT

oft wy fomdr - 9 wee ofr 57 HW-
g7 H9T ¢
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SHRI BHOGENDRA JHA
(Jainagar): From the reply of the
Minister of Parliamentary Affairs, it
seems that the Constitution (34th
Amendment) Bill is not going to be
passed in this Session. This is a very
serious matter because several land
legislations of the States are involved
in this. This Bill should be passed in
this Session. This Bill should not be
left, by the Minister of Parliementary
Affairs, to be passed in the next Ses-
sion. This should be passed in this
Session.

ot WY fAR@ . WeAn WERRE, W8
T g & oY areadr 1 a9 faar-
g &, #Y 7 ¥ F7 Iq 97 ar oA
@ g sifen o fafode ogamadr
FAA A Aifer amrd o W IAT ATE
Tganl 97 faaw f@ar s o Sraga
s g, AW gowrdr fafeds & &
oy §; s favAw ¥Ew wed-
w9 (vAwAz) fawr ragy & 1 9w fem
a1 39 fawt #) faar Afen v agq &
A TEA FY ZATHS &Y 47 | HHTT K
01T ¥ gg Fa7 @ a7 fF 9 wiEwT
AqTRAT &, AT wa g4y faw ®y wAT
Helkd ®Ta A9 & feo oz &
foq dare 1 T & | T F FaATH
Y wEnfaat & fF wTeEY @ g A=A
wifge | 3§ a1 ¥ Aeqaml B REAT
FE A Fr§ e 7@ 2 wEfog |
A ATAAEY F ANEA FY AHC FE K
faw dar g 1w 3 9 fawme fifeg
fe 9w far aor A 3fee # wirdizamm
(vdTdz) faer 1 a3y gesidr O, 6\
oT EE IEE! WA ANA aF I &
fam Aarc &

MR. SPEAKER: The question is:

“That the decision on the molion
moved by Shri Madhu Limaye be
postponed till the matter is consi-
dered by the Business Advisory
Committee”
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Those in favour may say ‘Aye’.
SOME HON. MEMBERS: ‘Ay2".

MR. SPEAKER: Those
may say ‘No’.

against

SEVERAL HON. MEMBERS: 'No'.

MR. SPEAKER: 1 think the ‘No:zs
have it.
SOME HON. MEMBERS: ‘Ayes’

have it.

MR. SPEAKER:
cleared.

Let the lobbieg be

SHRI JYOTIRMOY BOSU: Sir, on
a point of order.

MR. SPEAKER: During the division
no point of order is raised.

SHRI SEZHIYAN: The question is
whether reference to tht BAC should
be detided by the Speaker or by the
House,

SHRI ATAL BIHARI VAJPAYEE:
My motion is lo the effect that the
decision on the motion moved by Shri
Madhu Limaye may be postponed {ill
the matter is considered by the BAC.

SHRI JYOTIRMOY BOSU:
a poini of prder on this.

I have

MR. SPEAKER: No point of order
during the division time,

SHRI JYOTIRMOY BOSU Thig is
on the procedure you are adopting.

MR. SPEAKER: [ will now put the
motion to the House,

SHRI JYOTIRMOY BOSU: Si:, I
want to roise my point of order. Kindly
resume your seat. It is the absolute
prerogative of the Speaker ‘to refer a
matter of this nature to the BAC. It
need not be put before the House.

MR. SPEAKER: This is not for re-
ference to BAC.

SHRI JYOTIRMOY BOSU: Sir,
you are completely eroding the wvoice
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that we had sg far enjoyed in the mat-
ter of deciding the business of the
House. This is a very dangerous
thing.

MR. SPEAKER: No point of order
can be raised during the division. I
have re"eived one by Shri Vajpayee
and another by Sh:i Mishra,

SHRI JYOTIRMOY BOSU: Sir,
vou are doing it in order to give some
henefil to the ruling party.

SHR1 ATAL BIHARI VAJPAYEE:
'he BAC is a committee constituted
)y you. How can the majority’ party
vobject to the decision of the BAC? -

MR. SPEAKER: You have your-
self given this motion in writing. So,
I have to put it to the vote. There
is an ideptical one by Shri Mishra
which reads “The motion be referred
to the BAC".

SHRI SHYAMNANDAN MISHRA:
Mine is wvery simple,

MR. SPEAKER: Both have the
same purpose. I will now put the
motion of Shri Vajpayee to the vote
of the House. The gquestion is-

“That the deeision on the motion
moved by shri Madhu Limaye be
posiponed till the matter is consi-
dered by the DBusiness Advisory
Committee.”

The Lok Sabha divided :

Division No. 28| (13 40 hrs.

AYES
Balakrishnan, Shri K.
Banerjee, Shri §. M.
Bhagirath Bhanwar, Shri
Bhargavi Thankappan, Shrimati
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P,
Bhaura. Shri B. S.
*Bist. Shri Narendra Singh

*Wrongly voled for Ayes,
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Bousu, Shri Jyotirmoy
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chaudhary, Shri Ishwar
Chaudhuri, Shri Tridib
Chowhan, Shri Bharat Singh
Diandavate, Prof. Madhu
Deb, Shri Dasaratha
Deshpande, Shrimati Roza
Dhote. Shri Jambuwant
Dutta, Shri Biren

Goswami, Shrimati Bibha Ghosh
Guha. Shri Samar

Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra
Harra, shri Manoranjan
Horo, Shri N. E.

Huda. Shri Noorul
Janardhanan, Shri C.

Jha, Shri Bhogindra
Joarder, Shri Dinesh
Kachwai. Shri Hukam Chand
Kalingarayar, Shri Mobanraj
Kathamutha. Shri M.

Lalji Bhai. Shri

Manjhi. Shri Bhola
Mavalankar, Shri P. G.
Mishra, Shri Shyamnandan
Modak, Shri Bijoy

Mody, Shri Piloo

Mohanly, Shri Surendra
Mukherjee, Shri H. N.
Mukherjee, Shri Samar
Mukherjec. Shri Saroj
Muruganantham, Shri 8. A.
Muthuswami. Shri M.
Nayak, Sh-i Baksi

Panda, Shri D. K.

Pandeya., Dr. Laxminarain
Parmar, Shri Bhaljibhai
Patel. Shri H. M.

Ram Hedaoo. Shri
Ramkanwar. Shri
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Reddy, Shri B. N.

Reddy, Shri Y. Eswara
Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar

Sen, Dr. Ranen

Sen, Shri Robin

Sezhiyan, Shri

Subravelu, Shri

Sinha, Shri Satyendra Narayan
Sivasamy, Shri M. S,
*Suryanarayana, Shri K,
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Veertah Shri K,

Verma, Shri Phool Chand
Viswanathan, Shri G.

NOES
Aga. Shri Syed Ahmed
Agarwal. Shri Shrikrishan
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Alagesan, Shri O. V.
Ansari, Shri Ziaur Rahman
Arvind Nelam, Shri
Austin, Dr. Henry ]
Awadesh Chandra Eingh, Shri
Azad, Shri Bhagwat Jha
Aziz Imam. Shri
Babunath Singh. Shri
Balakrishniah. Shri T.
Bonamali Babu, Shri
Banerjee, Shrimati Mukul
Barman, Shri R. N.
Barupal, Shri Panna Lal
Basappa, Shri K.
Basumatari. Shri D.
Besra. Shri 5. C.
Bhagat, Shri B. R.
Bhagat, Sh-i H, K. L.
Bhargava, Shri Basheshwar Nath
Bhattacharyyia, Shri Chapalendu
Brahmanandji, Shri Swami

. tWrongly voted Noes?

252
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Brij Raj Singh-Kotah, Shri
Buta Singh, Shri

Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.

Chandrashekharappa
Shri T. V.

Chandrika Prasad, Shri
Chaturvedi, Sh-i Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shrimali Premalabai
Chawla, Shri Amar Nath
Chellachlami. Shri A. M.
Chottey Lal, Shri

Chhutten Lal, Shri
Chikkalingaiah, Shri K,
Choudhury, Shri Moinul Hagyue
Daga, Shri M. C.

Dalbir Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh

Desai, Shri D. D.
Dhamankar, Shri

Dharamraj Singh. Shri
Dharia. Shri Mohan

Dhusia, Shri Anant Prasad -
Dixit Shri G (.

Doda. Shri Hiralal

Dumada, Shri L. K.

Dwivedi, Shri Nageshwar
Engti. Shri Biren

Gandhi, Shrimati Indire
Ganga Devi, Shrimati
Gangadeb, Shri P.

Gavit, Shri T. H.

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
Gogoi. Shri Tarun

726 LS—9.

VAISAKHA 19, 1896 (SAKA)

Veerabasappa,

Session (M)

(ichain, Shri C. C.
Gomango, Shri Giridhar
Gopal Shri K.

Goswami, Shri Dinesh Chandra
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Siﬁsh, Shri
Hari Singh, Shri

Jaffer Sharief, Shri K.
Jagivan Ram, Shri
Jeyalakshmi, Shrimatj V.
Jha., Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam. Shri Dallajirag

Kadannappalli, Shri Ramacbaidran

Kedar, Shri S. A.
Kailas, Dr.

Kakoti, Shri Robin
Kale, Shri

Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh. Dr.
Kaul, Shrimati Sheila
Kavde Shri B. R
Kedarnath Singh, Shri
Khadilkar Shri, R. K.
Kinder Lal Shri
Kisku, Shri A, K,
Kotoki., Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kureel. Shri B. N:
RKushok Bakula, Shri
l.akkappa, Shri K.

Lakshmikanthamma, Sh:imati T

Laskar, Shri Nihar
Lutfal Haque, Shri
Mahajan., Shri Vikram
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-——
Mahajan, Shri ¥. S.

Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar

Majhi, Shri Kumar

Malaviya, Shri K. D..
Mandal, Shri Jagdish Narain
Mandal. Shri Yamuna Prasal
Manhar. Shri Bhagatram
Marak. Shri K.

Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha, Shri Natiwu Ram
Mishra, Shri Bibhuti

Mishra. Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri L. N.
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Nahata, Shri Amrit

Nanda, Shri G. L

Negi, Shri Pratap. Singh
Otaon, Shii Kartik -
Oraon. Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Nargin
Pandey, Shri R. S.

Pandey, Shri Sudhakar
Pandit, Shri §. T.

Paokai Haokip, Shri

Parashar, Prof. Narain Chand
Parthasarathy, Shri P.
Paswan. Shri Ram Bhagat
Pats]l, Shri Arvind M.

Patil, Shri Anantrao

Patil, &hri Krishnarao

"MAY 9, 1974

Session (M)

Patil, Shri T. A,

Patnaik, Shri Banamali
Patnaik, Shri J. B.
Prabodh Chandra, Shri
Pradhani, Shri K.

Purty, Shri M. S.

Rughu Ramaiah, Shri K.
Rai, Shrimali Sahodrabai
Rajdeo Singh. Shri

Ram, Shri Tulmohan

Ram Dhan, Shri

Ram Sewak. Ch.

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri

Ramji Ram, Shri

Rana, Shri M. B.

Ran, Shrimati B. Radhabai A
Rno. Shri J. Rameshwar
Rao, Shri Jagannath

Rao, Shri Nggeswara

Rao, Shri P, Ankinecdu Prasacda
Shri Patlabhi Rama
Ruo, Dr. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Haul. Shri Bhola

Ravi, Shri Vayalar

Reddy, Shri K. Kodanda Rami
Reddy, Shri M. Ram Gopal
leddy, Shri P. Bayapa
Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Sidram
Rohtagi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Salve, Shri N. K. P.
Samanta, Shri 8. C.

Sanghi, Shri N. K.
Sangliana, Shri

Saal Bux Singh, Sh-i

Lo,
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Sarkar, Shri Kakti Kumar
Sathe, Shri Vasant
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sethi, Shri Arjun

Shatee, Shri A.

Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, shri B.
Sharma, Sh-i A, P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma, Shri R. N.

Shashi Bhushan, Shri
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shelty, Shri K. K.
Shintle, Shri Annasaheb P,
Shivappa. Shri N.

Shukla, Shri"B. R.
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Singh, Sh-i Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sohan Lal, 8hri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C. .
Sunder Lal, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar

VAISAKHA 19, 1806 (SAKA)
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Swaran, Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakur, Shri Krishnarao
Tiwari, Shri R. J.
Tiwary, Shri D. N.
Tombi Singh, Shri N.
Tula Ram, Shri
Tulsiram, Shri V.

Uikey. Shri M, G.
Unnikrishnan, Shri K. P,
Vekaria, Shri
Venkatasubbaiah, Shri P,
Venkataswamy, Shri G.
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav. Shri N. P.
Yadav. Shri R. P.
Yadav. Shri Shiv Shanker Prasad

MR. SPEAKER: The result* of the

division is:

AYFES 09, NOES 255.
The motion was negatired,

MR. SPEAKER: Then, thcre is an-
other amendment to Shri Limaye's
motion by Shri Indrajit Gupta.

The guestion Is:

“That the session of the House
be extended upto 14th May, 874"

Those in favour may say, “Aye”.
SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against may

say, “No".

*The following Members also recorded their votes:

AYES: Sarvashri Dhan Shah Pragdhan, Indrajit Gupta.
Patel;

NOES: Sarvashri Prabhudas Palel, Genda Sing .

P. M. Mehta and Kumari Maniben

Narendra Singh Bist.

Mohammad Ismail.

K, Suryanarayana and
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SEVERAL HON. MEMBERS: No.
MR, SPEAKER: The Noes have it..

SOME HON. MEMBERS: Ayes have
it.

MR. SPEAKER: The Lobbies have
already been cleared,

SHRI S. M. BANERJEE: The Laob-
bies should be cleared again.
MR. SPEAKER: All right. Let the

Lobbies be cleared.

Now the Lobbics have bemn cleared.

The question is:

“That the session of the House be
extendeq upto 14th May, 1974.”

The Lok Sabha dirided:

Divislon Neo. 29. 13.45 hrs

AYES
Bade, Shri R. V.
Balakrishnan, Shri K.
Banerjee, Shri S. DI,
Bhagirath Bhanwar, Shri
Bhargavi Thankappan, Shrimatl
Bhatlachary}a. Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P.
Bhaura, Shri B. S.
Birender Singh Rao, Shri
Bosu, Shri Jyolirmoy
Chandra Shekhar Singh, Shri
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chaudhuri, Shri Tridib
Chowhan, Shri Bharat singh
Dandavate, Prof. Madhu
Deb, Shri Dasaratha
Deshpande, Shrimati Roza
Dhote, Shri Jambuwant
Dutta, Shri Bren

MAY 9, 1974
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"Goswami, Shrimati Bibha Ghosh

Guha. Shri Samar

Gupta, Shri Indrajit

Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra
Hazra Shri Manoranjan
Horo, Shri N. E.

Huda, Shri Noorul
Janardhanan, Shri C.

Jha, Shri Bhogendra
Joarder, Shri Dinesh
Kachwai, Shri Hukam Chand
Kalingarayar. Shri Mohanraj
Kathamuthu, Shri M.

Lalji Bhai. shri

Limaye. Shri Madhu

Manjhi, Shri Bhola
Mavalankar, Shri P. G.
Mehta. Shri P. M.

Mishra. Shri Shyamnandan.
Modak. Shri Bijoy '
Maody, Shri Pilog
Mohammmad Ismail, Shri
Muhanty. Shri Surendra
Mukerjee, Shri H. N.
Mukherjee, Shri Samar
Muruganantham, Shri 8. A.
Mutlhuswamy, Shri M.
Nayak, Shri Baksi

Panda, Shri D. K.

Pandey. Shri Sarjoo
Pandeya, Dr. I.axminarain
Parmar, Shri Bhaljibhai
Patel. Shri H. M.

Patel, Kumari Maniben

Pillai. Shri R. Balakrishna
Pradhan, Shri Dhan Shah

Ram Hadeaeo, Shri

‘Ramkanwar, Shri

Reddy, Shri B. N.
Reddy, Shri Y. Eswara
Roy, Dr. Sa-adish

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
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Sen, Dr. Ranen

Sen, Shri Robin
Sezhiyan, Shri

Sinha, Shri Satyendra Naravan
Sivawamy, Shri M. S.
Subravelu, Shri
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Veeriah, Shri K.

Verma. Shri Phool Chand
Viswanathan, Shri G.

NOES

Apa, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.

Alagesan, Shri 0. V.

Ambesh, Shrt

Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind, Netam Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T.
Banamali Babu, ghri
Banerjee, Shrimati Mukul
Barman, Shri R. N.

Barupal, Shri Panna Lal
Basappa, Shri K.

Basumatari, Shri D.

Besrag, Shri g C.

Bhagat, Shri B. R.

Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Bhattacharyvia. Shrl Chapalendu
Bist, Shri Ngrendra Singh
Brahmanandji, Shri Swami

Brij Raj Singh-Kotah, Shri

Buta Singh, Shri

Chakleshwa:- Singh, Shri

Chandra Gowda, Shri D. B.

Chandrashekharappa
Shri T. V.

Chandrika Prasad, Shri

Chaturvedi. Shri Rohan Lal

Chaudhary, Shri Nitiraj Singh

Chavan, Shrimati Premalabai

Chawla, Shri Amar Nath

Chellachami. Shri A. M.

Chhotey Lal, Shri

Chhutten Lal, Shri

Chikkalingaiah, Shri K.

Choudhury Shri Moinul Hague

Daga. Shri M. C.

Dulbir Singh, Shril

Damani, Shri §. R.

Darbara Singh, Shn

Das, Shri Anadi Charan

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deo, ghri S. N. Singh

Desai, Shri D. D.

Dhamankar, Shri

Dharamgaj Singh. Shri
Dhusia. Shri Anant Prasad

Dixit. Shri G. .
Doda. Shri Hiralal

Veerabasappa,

Dumada. Shri L. K.
Dwivedi. Shri Nageshwar
Engli, Shri Biren

Gandhi, Shrimati Indira
Ganga, Dev, Shrimali
Gangadeb, Shri P.
Gautam, Shri C. D.
Gavit, Shri T. H,

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
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Godara, Shri Mani Ram

Gogoi, Shri Tarun

Gohain, Shri C. C.

Gomango, Shri Giridhar

Gopal, Shri K.

Joswami, Shri Dinesh ( handra
Gowda. Shri Pampan

Hansdm, Shri Subodh
Hanumanthalya, Shri K.

Har! Kishore Singh, Shri
Hari Singh, Shri

Jaffer Sharief, Shri C. K.
Tagjivan Ram, Shri
Jeyalakshmi, Shrimati V.,
Jha, Shri Chiranjib
Jitendra Prasad. Shri
Jashi. Shri Popatlal M.
Joshi, Shrimati Subhadrg
Kadam, Shri Dattajirao

Kadannappalli, Shri Ramachandran

Kedar, Shri S. A.
Kailas, Dr.

Kakoti. Shri Robin
Kale, Shri

Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.

Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri
Kisku, Shri A. K.
IXotoki, Shri Liladhar
“totrashettl, Shri A. K.
Krishnan, ghri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
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Lakkappa, Shri
Lakshmikanthamma, Shrimati T.
Laskar, Shri Nihar '
Lutfal Haque, Shri

Mahajan, Shii Vikram
Mahajan, Shri Y, S.

Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar

M+jhi, Shri Kumar

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Marak, Shri K.

Mehata, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra. Shri G. S.

Mishra. Shri Jagannath
Mish:-a, Shri L. N.

Mohammad Yusuf, Shri
Mohapatra. Shri Shyam Sunder
Mohsin, Shri F. H.

Munsi. Shri Priya Ranjun Das
Murmu, Shri Yogesh Chandra
Nahata, Shr Amrit

Nanda, shri G. L.

Negi, Shri Pratap Singh
Nimbalkgr, Shri

Oraon. Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey. Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shrl R. S.
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Pandey, Shri Sudhakar
Pandit, Shri S. T.

Paokai Haokip, Shri.
Parashar, Prof. Na-r_ain Chamns
Parthasarathy, Shrj P.
Paswan. Shri Ram Bhagat
Patel. Shri Arvind M.

Patel, Shri Prabhudas

Patil, Shri Anantrao

Patil. Shri Krishnarao
Patil, Shri T. A.

Patnaik. Shri Banamali
Patnaik, Shri J. B.

Peje, Shri S. L.

Pradhani. Shri K

Purty, Shri M. S.

Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabal
Rajdeo Singh, Shri

Ram, Shri Tulmohan

Ram Dhan, Shri

Ram Sewak, Ch.

_.Ram Singh Bhai, Shri

Ram Surat Prasad, Shrj
Ram Swarup, Shri

Ramji Ram, Shri

Rana, Shri M, B.

Rao, Shrimati B. Radhahai A,
Rao, Shri J. Rameshwar
Ruo, Shri Jagannath

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasad
Rao, Shri Paitabhi Rama
Rao, Dr. V., K. R. Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Reddy, Shri K. Kodanda Rami
Reddy, Shri K, Ramakrishna
Reddy, Shri M. Ram Gopul
Reddy, Shri P. Bayapu

Reddy, Shri P. Narasimha
Reddy, Shri P. V.

19, 1896 (SAKA)  Session (M)

Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Shrimali Sushila
Roy. Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Salve, Shri N, K. P,
Samanta, Shri 8. C,
Sanghi, Shri N. K.
Sangliana, Shri

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant
Sutpathy, Shri Davendra
S.vant, Shri Shankerrao
Savitri Shayam, Shrimati
Sayveed, Shri P, M.

Sethi, Shri Arjun

Shafee, Shri A.

Shahnawaz Khan, Shn
Shailani, Shri Chandra
Shambhbu Nath, Shri
Shankar Dayal Singh, Shni
Shunkar Dev, Shri
Shankarnand. Shri B.
Stharma, Shri A, P.
Sharma, Dr. H. P.

Sharma. Shri Madhoram
Sharma. Shri R. N.

Shashi Bhushan, Shri
Shastri. Shri Raja Ram
Shustri. Shri Sheopuian
Shenoy, Shri P, R.

Shelty, Shri K. K.

Shinde. Shri Annasaheb F.
Shivappa. Shri N.
Shivnath Singh, Sh-i
Shukla. Shri B. R.

Shukla, Shri Vidya Charar
Siddheshwar Prasad, Shr
Singh. Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
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Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Sub.ramaniam. Shri C. 4
Sunder Lal, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shii Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab, Hussain, Shri
Tewari, Shri Shankar
Thakur, Shri Krishngrao
Tiwari. Shri R. G.
Tiwary, Shri D. N.

Tombi Singh, Shri N.

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.
Unnikrishnan, Shri K. P,
Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkataswamy, Shri G. -
Vikal. Shri Ram Chandra
Virbhadra Singh, Shrj
Yadav, Shri Chandrajit
Yadav, Shri N. P.

Yadav, Shri R. P.

Yadav, Shri Shiv Shanker Frasarl
Zulfiquar Ali Khan, Shrj

Extension of

MR. SPEAKER: The result* of the
divisions: Ayes 76;

Noes 269.

The mqtion was negatived

MR. SPEAKER: WNow I shall put

Mr. Madhu Limaye's motion....

MAY 9, 1974

Session (M) 268
SHRI S. M. BANERJEE: There i3
another amendment, Sir. I have al-

iy sent it, which I move:

“That_ the Session be extend«d
upto 12-30 P.M. on 11-5-1974.”

MR. SPEAKER:
or am.?

Is it 1230 P. M.

SHRI S M. BANERJEE: 12-30 p.m.

SHRI K. RAGHU RAMAIAH: I op-
puse it, Sir,

MR. SPEAKER:
the amendmunt moved by Shri S. M.

I shall now put

Banerjee to the vote of the House,

The question is:

“That the session be extended up-
to 12.30 p.m. on 11.5.1974."

The motion was negatived.
MR. SPEAKER: Now, I will

Shri Madhu Limaye's motion to the
vote of the House.

put

SHRI MADHU LIMAYE: Are there
strangers in the House?

MR. SPEAKER: Ministers from

the othe: House have a right to
sit here; they do not vote.
Now, the question is:
“That this House resolves that

the current session of Lok Sabha be -
extended by a weuk.”

The Lok Sabhn_sli_m’ded. -

%The following Members
AYES: Shri Sarjoo Pandey;
NOBS: Sarvashri J. G. Kadam and

also

recorded their votes:

Genda Singh
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Division No. 30]

AYES

Bade, Shri R. V.
Bulakrishnan, Shri K.
Bancrjee, Shri S. M.
DBhag.ratih Bhanwar, Shri
Bhargavi Thankappan, Shrimati.
Bhattacharyya, Shri Dinen
Bha:tacharyya, Shri S, P.
Ishaura, Shri B. S.

Birender Singh Rae, Shri
Bosu, Shri Jyotirmoy
Chandra Shekhar Singh, Shri
Chandrappan, Shri C. K.’
Chatlerjce, Shri Semnath
Chaudhary, Shri Ishwar
Chaudhuri, Shri Tridib
Chowhan, Shri Bharat Singh
Dandavate, Prol. Madhu
Deb, Shri Dasaratha
Deshpande, Shrimati Roza
Dhote, Shri Jambuwant
Goswami, Shrimati Bibha Ghosh
Guha, Shri Samar

Gupta, Shri Indrajit

Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Horo, Shri N. E.

Huda, Shri Noorul
Janardhanan, Shri C.

Jha, Shri Bhogendra

Joavder, Shri Dinesh
Kachwai, Shri Hukam Chand
Kalingarayar, Shri Mohanraj
Kathamuthu, Shri M.

Lalji Bhai, Shri

Limaye, Shri Madhu

Manjhi, Shri Bhola
Mavalankar, Shri P. G.
Mehta, Shri P. M.

Mishra, Shri Shysmnandan

VAISAKHA 19, 1896 (SAKA)

13.55 hrs.

Segsion (M)

Modak, Shri Bijoy

Mody, Shri Piloo
Mohummad Ismail, Shri
Mohanty, Shri Surendra
Mukerjee, Shri H. N.
Mukherjee, Shri Samar
Mukherjee, Shri Saroj
Muruganantham, Shri S. A.
Muthuswamy, Shri M.
Nayak, Shri Baksi
Panda, Shri D. K.
Pandey, Shri Sarjoo
Pandeya, Dr. Laxminarain
Parmar, Shri Bhaljibhai
Patel, Shri H. M.

Patel, Kumari Maniben -
Pradhan, Shri Dhan Shah
Ram Hedaco, Shri
Ramkanwar, Shri

Reddy, Shri B. N.

Reddy, Shri Y. Eswara
Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Sen, Dr. R;mEn

Sen, Shri Robin

Sexhiyan, Shri

Sinha, Shri Satyendra Narayan
Evasamy, Shri M. S.
Subravelu, Shri
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Veeriah, Shri K.

Verma, Shri Phool Chand
Viswanathan, Shri G.

NOES,

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
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Alagesan, Shri O. V.

Ambesh, Shri

Ansari, Shri Ziaur Rahman

Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr. Henry X

Awdhesh Chandra Singh, Shri

Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar

Balakrishniah, Shri T.

Banamali Babu, Shri

Banerjee, Shrimati Mukul

Barman, Shri R. N.

Barupal, Shri Panna Lal

Basappa, Shri K.

Basumatari, Shri D.

Besra, Shri 8. C.

Bhagat, Shri B. R.

Bhagat, Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bhattacharyya, Shri Chapalendu

Bhuvarahan, Shri G.

Bist, Shri Narendra Singh

Brahmanandji, Shri Swami

Brij Raj Singh-Kotah, Shri

Buta Singh, Shri

Chakleshwar Singh, Shri

Chandra Gowda, Shri D. B.

Chandrashekharappa  Veerabasappa,
Shri T. V.

Chandrika, Prasad, Shri

Chalurvedi, Shri Rohan Lal

Chaudhary, Shri Nitiraj Singh

Chavan, Shrimati Premalabai

Chawla, Shri Amar Nath

Chellachami, Shri A. M.

Chhotey Lal, Shri

Chhutten Lal, Shri

Chikkalingaiah, Shri K.

Choudhury, Shri Moinul Haque

Daga, tiiri M. C.

MAY 9, 1974

Session (M)

Dalbir Singh, Shri
Damani, Shri S. R.
Darbara Singh, Shri

' Das, Shri Anadi Charan

Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh
Desai, Shri D. D.
Dhamankar, Shri
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dixit, Shri G. C.

Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Ganga Devi, Shrimati
Gangadeb, Shri P.
Gautam, Shri C. D.
Gavit, Shri T. H.

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gowda, Shri Pampan
Hansda, Shri Subodh
Hari Kishore Singh, Shri
Hari Singh, Shri

Ishaque, Shri A. K. M.
Jalfer Sharief, Shri C. K.
Jagjivan Ram, Shri

Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Jitendra Prasad, Shri
Joshi, Shri Popatlal M,
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Joshi, Shrimati Subhadra
Kadam, Shri Dattajirao

Kadannappalli, Shri Ramchandran

Kader, Shri S. A.
Kailas, Dr.

Kakoti, Shri Robin
Kale, Shri
Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kasture, Shri A. S.
Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A, K.
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lukkappa, Shri K.

Lakshmikanthamma, Shrimati T.

Laskar, Shri Nihar

Lutfal Haque, Shri

Mahajan, Shri Vikram
Mahajan, Shri Y. 8.

Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar

Majhi, "Shri Kumar

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K. )
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Marak, Shri K.

Maurya, Shri B. P.

VAISAKHA 1Y, 1896 (SAKA)

Session (M)

Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
‘Mirdha, Shri Nathu Ram
Mishra, Shri Bibhutj

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri L. N.
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

Munsi, *Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Nuhata, Shri Amrit

Nunda, Shri G. L.

Negi, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Oraon, Shri Tuna -

Pahadia, Shri Jagandath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Damodar

" Pandey, Shri Krishna Chandra

Pandey, Shri R. S.

Pandey, Shri Sudhakar
Pandit, Shri 8. T.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri Prabhudag
Patil, Shri Anantrao

Patil, Shri Krishnarao
Patil, Shri T. A.

Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje, Shrj S. L. X
Prabodh Chandra, Shrij
Pradhani, Shri K.

Purty, Shri M. S.
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.
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Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri

Ram, Shri Tulmohan
Dhan, Shri

Sewak, Ch.

Singh Bhai, Shri
Surat Prasad, Shri
Swarup, Shri

Ram
Ram
Ramn
Ram
Ram
Ramji Ram, Shri

Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri J. Rameshwar

Rao, Shri Jagannath

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasad
Rao, Shri Rajagupala

Rao, Dr. V.K.R. Varadaraja
Rathia. Shri Umed Singh
Ruaut, Shri Bhola

Ravi Shri Vayalar

KHeddy, Shri K. Kodanda Rami
Reddy, Shri K. Ramakrishna
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa

Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila

Roy, Shri Bichwanath

Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulkj Raj

Salve, Shri N. K. P.
Samanta, Shri S. C.

Sanghi, Shri N. K.

Sangliana, Shri

Sant Bux Singh, Shri

Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satpathy, Shri Devendra

MAY

9,

1974 Session (M)

_ Savant, Shri Shankerrag

Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Scthi, Shri Arjun

Shafee, Shri A.

Shahnawaz Khan, Shri
Shaiiani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma, Shri R. N.

Shashi Bhushan, Shrj
Shastri, Shri Raja Ram
Shastri, Shri Sheopujag
Shenoy, Shri P. R.

Shetty., Shri K. K.

Shinde, Shri Annasaheb P.
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R.
Shukla, Shri Vidya Charan
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Sunder Lal, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakur, Shri Krishnarao
Tiwari, Shri R. G.

Tiwary, Shri D. N.

Tombi Singh, Shri N.



77 No-Confidence

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.
Unnikrishnan, Shrij K. P.
Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri N. P.
Yadav, Shri R. P.

Yndav, Shri Shiv Shanker Prasad
Zulliquar Ali Khan, Shri

MPE. SPEAKER: The *result ol the
division 1s: Ayes 75; Noes 274.

The moticn was negatived,

13.58 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): What about the time
for the No-Confidence Motion, Sir.

MR. SPEAKER: What time?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI
INDIRA GANDHI): Just now.

MR. SPEAKER: The Prime Minis-
ter says, it should be taken up just
now. Now, we are left with today
and tomorrow. We have to finish
this today. Tomorrow is a Private
Members' day. There is the Consti-

VAISAKHA 19, 1896 (SAKA)

Motion 178
tution (Thirty-fourth Amendment)
Bill which h@s to be passed. There
is no time left. No-confidence Mo-
tion, 4 hours. That is also fixed.

SHRI SHYAMNANDAN MISHRA
(Begusarai): My Motion would be
that the discussion be limited to only
one minute. [ will move this motion.

MR. SPEAKER: What is this? I
said tomorrow is a non-official day.
Only today and tomorrow are left.

SHRI SHYAMNANDAN MISHRA:
A No-Confidence Motion does not suil
the Government, but can they run
away from it, Sir? We want a full-
ledged discussion.

MR. SPEAKER: Yes, we will take
up the discussion immediately.

SHRI JYOTIRMOY BOSU: For 16
hours., We demand 16 hours. ...

SHRI SHYAMNANDAN MISHRA:
How much time have you devoted in
earlie- cases for discussion of No-
Confidence Motions? You throw to
the winds the convention with regard
1) those things.

. 14,00 h-s.

SPFEAKER: Now only . two
days are left. Tomorrow is the non-
official busintss. Today, we are go-
ing through. The House has already
rejected the molion moved for the
extension of the current session of
Lok Sabha.

MR.

SHRI SHYAMNANDAN MISHRA:
We have developed certain conven-
tions with regard to the discussion on

The following Members also recorded their notes:

AYES:; Sarvshri Biren Dutta

NOES: Sarvshi Pattabhi
Kadam and Genda Singh.

Rama

and Jagdish Bhattacharyya,;

Rao, Narsghin Narain Pandey, J. G.



